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NOTE,- 	.. 

25.11.04.. 	Heard Mr.A,SBuragohain, learned 

counsel for the applicant as well as 
r ¶r1  

P0fl 	Mr.M.K.Mazwndaz learned counsel, for 
is 	F  

VOU   the respondents. List the matter for 

hearing on interim relief before the 
Division Bench on 30.11.04. DatC 	

:Ifl the meantime status quo is to 

	

py. Re1 r 	 be maintained till the next date rega* 
ding the continuation of the applicant 

• 	 in his/her present post. 

&L-& 
• 	 30.11.2004 Present : The Hon 'ble Mr • R .I(. Batta, 

Vice-Chairman, 

The Hon'ble Mr. K.V.prahla. 
dane .Memner (A). 

" 	
Heard Mr. A.C. Buragohaj, learned' 

1counsel for the appUc ant and Mr • H .K. 
r< 	 azUmdar, learned CoUnsj for the 
-... 	 espondenta 2 and 3 • 

issue üotice to the respondents 
On admission, Mr. M.1 . Mazujndar. lear-. 

, (Pu I 	
ed counsel for respondents seeks 

our weeks time to file reply. 

List.0n44.2005 for filing reply 

	

jv— 	
Status quo order dated 25.11.2004 /Se 	 ç p 	 shall ctjnue tifl ne date. 

\ V&ch

Metiber (A)er 1man 
mb 
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0.A.'283./2004 

4.1.2005 	Mr 	A.C. 	Buragohain, 	l?arn 
counsel forthe applicant and Tr M.K1. 

Mazumar, 	learned 	counsel 	for 	the 

respondents, are present. 

.On.he plea of 11r M.K. Mazumdar, 

• S 	 learned 	counsel 	for 	the 	respondents 

four seeks time is allowed for filing 

f, 	Q4c7 reply. 	List 	on 	3 2.2005 	for 	filing 

rep1y, Status 1quo order dated 25.11.04 

çf shall continue till next date 

• 	Member 

bb 

1O..2OO5 	Written satent hs been filed, 
The applicant may file rejInder 	if 
any. List on 3.2.2005. Status quo ord 

• 	
' 	 datea 25.11,2304 shall continue ti1l 

-. 	t • • 	 - 

nt date. 
' 4' . 	t 	 * 

4i4nber () 
mb 

t 
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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 

Original Application Nos. O.A.268/04(M.P.127/04), 269/04M.P.i29/04), 
270/04(114/04), 271/04M.P .134104), 272/04M.P .131/04), 273/042 .120/04), 

274)04(M.P .128/04), 275/04(IvLP .130/04), 276/04M.P .135/04), 277/04M.P1 17/04), 
278/04(M.P .118/04), 279/04(M.P .116/04), 280/04(M.P .133/04), 281104(M.P .115104), 
282/04(M.P .132/04), 283/041\4.P .124/04), 284/04(M.P .121/04), 286/04(M.P .126/04), 
287104(M.P .122/04), 288104.P .119/04), 289104M.P .136/04), 290/04LP .159/04), 

291/04, 292/04M.P .137/04), 293/04\'LP .163/04), 294/04v1P .160/04), 
295/04('M.P .138/04), 296/04(M .P .161/04), 297/04(M .P .164/04), 298/04, 

299/04M.P .157/04), 300/04'I P.139/04), 302/04(1\4 .P .158/04), 3 03f04M.P .162/04), 
304/04(M.P .140104), 305/04M.P .141/04), 306I04M.P .123/04), 3 07I04M.P .125/04) and 

313/2004. 

Date of Order: This the 16th  day of February, 2005. 

THE HON'BLE MR. M.K. GUITA, JUDICIAL MEMBER. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

O.A. No. 268/2004 and M.P. 127/2004 

Mrs. BirajaMishra 
Wife of Ashok Kumar Mishra 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 

O.A. No. 269/2004 with M.P. 129/2004. 

Shri Ashok Kumar Mishra 
Son of Shri Bhahaban Mishra 
Principal, Kendriya Vidyalaya 
EAC, UpperShillong, Shillong. 

O.A. 270/2004 with M.P. 114/2004. 

Smti.InaBanjah 
Daughter of Late Munindra Nath Gogoi, lAS, 
Sundarpur Zoo Road, 
P.O. & P.S. - Dispur, Guwahati -5. 

O.A. 271/2004 with M.P. 134/2004. 

Shri Ashok P 
Sort of Late Sri K.S. Paramu Pillai 
Principal, Kendriaya Vidyalaya, AFS, 
Jorhat Assam, 
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O.A. 272/2004 with M.P. 131/2004. 



Shri Nilamani Pany 
Son of Late Murali Dhar Pany 
Principal, Ken driya Vidyalaya 
Umroi Cantt. 
Shillong, Meghalaya. 

12 	OA 279/2004withMp 116/2004 

/. 	SrionaRthaRo 

I 	 2. 

I 	 • - 

i4' 

'9 	 .1 

'2 
Shri Amit Tripathi 
Son of Shri Debabrata Tripathi 
Principal, Kendriya Vidyalaya 
Fura, Garo Hills, Meghayalaya. 

273/2004wjthMj) 12012004. 

Shri Ranjit Kumar Sinha 
Son of Shri Tej Kishore Prasad Sinha 
Principal, Kendriya Vidyalaya, AFS, 
Bozjhar, Guwahatj, Guwahati 17. 

O.A. 274/2004 with M.P. 128/2004. 

Sri :C1andra Kutnar Ojha 
Son ofShShaktj'Kumar Ojha 
Principal, Kendriya Vidyalaya 
HPCL, Jagiroad, Morigaon, Assam. 

O.A. 275/2004withMp.130/2004 

Sri Janakiranjan Dash 
Son of Late Mayadhar Dash 
Pnncipal Kendriya Vidyalaya, APS, 
Digaru, Kamrup, Assam. 

O.A. 276/2004 with M.P. 135/2004. 

Sri R.C. Agarwal, 
Son of Late Roshan lal Agarwal 
Principal, Kendriya Vidyalaya, 
ONGC, Jorhat, 
Mm. 

O.A.277/20O4jthM.p. 117/2004. 

Shri K.S. Murali Krishna 
Son of Shir K. Sankar Narayan • 
Principal, Kendriya Vidyalaya 
No:,! Tezpur, Assam. 

O.A. 27812004wjthMp 118/2004 

1- 

'. 
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Son of Shri Giona Raghupati Rao 
Principal, Kendriya Vidyalaya, 
Misnari, Sonitpur, Assam. 

13. O.A. No. 280/2004wjthM.P. 133/2004 

 

1.  

 

Shri Vijay Prakash Mithra, 
Son of Shn Sadafal Mishra 
Principal Kendriya Vidyalaya, 
RRL, Jorhat 
Assam. 

O.A. 281/2004 with M.P. 115/2004. 

Shri Vijayakumar M. Karkal 
Principal, Kendriya Bidyalaya, 
Lokra 
District - Sonitpur, A.ssam. 

O.A. 282/2004 with M.P. 132/2004. 
Sri A. Jyothy Kumar 
Son of Sri A.A. Nayar 
Principal, Kendriya Vidyalaya, 
Tenga Valley, 
West Kameng, Arunachal Pradeth. 

O.A. 283/2004 with M.P. 124/2004. 

Shri D.C. 1attopadhyay 
Principal, Kendriya Vidyalaya 
Panbari, Dhubri 
Assam. 

17 	O.A. 284/2004withM.P, 121/2004 

Sri Ranjan Kishore 
Son of Late Siya Saran Vemia, 
Principal, Kendriya Vidyalaya, 
Kokrajhar, Assani. 

O.A. 286/2004 with M.P. 126/2004 

Smt. Pathamitra Ba.i 
Daughter of Late Priyabrata Ghoth 
Principal, Kendriya Vidyalaya, 
NEPAL, Barapani, Shillong, Meghalaya. 

O.A. No. 287/2004 with M.P. 122/2004 

Shri Arpal Singh Bhati 
Son of Late Hanwant singh Bhati 

NW 



4 PrincipaL Kendriya Vidyalaya 
4: 

N:EIUST, Nirjuli, Arunachal Pradesh. 
. 

.. 
Cl 

: 
 0.A.No.288/2004wjthMP.119/2004 .. 

Smt.BandanaMohanty F Daughter of Sri Hare Krithna Mohanty : 

Principal, Kendriya Vidyalaya 
No. 1 Itanagar, Arunachal Pradesh. 

 O.A.No.289/2004withM..P.136/2004 

Sri Devendra Kumar Dwivedi 
8/0 chandra Bali Dwivedi 
Principal Kendriaya Vidyalaya 

*. Duliajan .t. 
Dist, -. Dibrugarh (Assam), 786602. 

 0.A.29OI2004withM.P.159/2004. 

MrV.Sivaji 
S/a - Venkatraman 
Principal Kendriya Vidyalaya 
Karimganj, Assam. 

 O.A. 291/2004. 

. 	 . N.MVaraarajulu 
Son of N. Munuswamy Naidu 
Principal, Kendriya Vidyalaya c. 
Air Force Station chabua, . 

District—Dibrugarh, Assam. 

• 	 24. O.A. 292/2004 with M.P. 137/2004. 

Sri Bhat Keshav Narasinha 
S/a NarasinhaBhat 
Principa1Kendriya Vidyalaya 
Namrup.:, 

. 

I 
 O.A. 293/2004 with M.P. 163/2004. 

Sri Gobind Prasad Saini 
S/a C.L. Saini 
Principal, Kendriya Vidyalaya, 
ONGC Nazira. 

 O.A. 294/2004 with M.P. 160/2004 

.. 	 . 

Sri Sri SojanP John 
S/o.P.V. Johan 

•'. 

Principal, Kendriya Vidyalaya, 
Hijuguri colony Tinsiikia. L 41 



S 

Q.A. 295/2004 with M.P. 13812004. 

Sri P.C. Ratha, 
Son of Mr. Rania Cliandra Ratha 
Principal Kendriya Vidyalaya 
Kunjaban, Agartala. 

O.A.296/2004WithM.P 161/2004 

Sri K. Lakhmipathi 
Son of Mr. E. Kothandapafli 
Principal, Kendriya Vidyalaya, 
KV Project Sewak, O'o 99 APO. 

O.A. 297/2004 with M.P. 164/2004 

Sri Md. Shabidur Rabman 
S/o Sh. Abdul Ra.shid 
Principal, Kendriya Vidvalaya 
ONGC, Sibaagar. 

O.A.298/2004. 

Sri B.K. Pradhan 
S/O Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailashahar, North Tripura. 

O.A. 299/2004 with M.P. 157/2004 

Sri E. Ananthan 
Sb —Ellappa Naidu 
Principal, Ken driya Vi dyalaya, 
Tarapur, Silchar, 

O.A. 300/2004 with M.P. 139/2004 

Sri S. Sarangi 
Son of Sri M.D. Sarangi 
Principal Kendriya Vidyalaya 
ONGC, Agartala. 

O.A. 302/2004 with M.P. 158/2004 

Sri Radha GobindaDas 
Son of Late Sarat Narayan Das 
Principal, Kendriya V idyalaya 
Zakhama, Dist. - Kohima, Nagaland. 

O.A. 303/2004 with M.P. 162/2004 

Sri P.C.Mahapatra 
S/0 SriS.B. Mohapatra 

up 
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Prini1)a!, Kendfiya Vidyaiaya 
64 Bn. BSF. Jaraitola, Cachar, Assam. 

O.A30412004 withM.P. 140/2004 

Sri B. Bvijaya Varma 
S/o B. KannayyaRaiu 
Principal K endriya Vi dyalaya 
Thu. 

O.A. 305/2004 with M.P. 14112004 

Sri Dayaram Yadav 
Son of Lt. R.C. Yada.v 
Principal, Kendriya Vidyalaya 
Kumbhirgrafll (AFS), iJist. - Cachar, Siichar. 

37, 	O.A.306/2004WithM.P 123/2004 

Sri R.S. Rarnanuiam 
Son of Sri Srinivasafl R. 
Principal, Kendriya V idyalaya 
New Bongaigaon, Assam. 

	

38. 	O.A. 307/2004 with M.P. 125/2004 
Sri K. Sreenivasafl, 
Son ofKalyanasUflda1fl 
Principal, Kendriya Vidyalaya 
ARC, Doomdania, 
Tinsukia, Assam. 

	

39, 	O.A.31312004. 

Sri Mandetki Krishna Mohan 
Son of Mr. M. Munaswarny 
PrincipaL Kendriya Vidyalaya, 
GC cRPF, Langjing, Imphal, Manipur- 795113 	 .Appiicaflts 

By Advocates S/Sri A.C,Buragohaifl & N.Borah for Sl.No.1 to 20 and S/Sri ADasgupta 

&, K.Bhattacharya for Sl.No.21 to 39. 

- Versus- 

Chairman, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh Marg, 
New Delhi — i. 

	

2, 	Kendriya Vidyalaya Sangathan 
Represented by the commissioner, KVS 
18, institutional Area. 
Shaheed Jeet Singh Marg, 



NewDeihi- ilO 046. 
Through its Chairman 

3. 	Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Guwahati Regional Office, 
Maligaon, Guwahati-12. 	 ... Respondents 

By Advocate Sri M.K. Mazumdar, KVS Standing Counsel) 

ORDER(ORAL) 
SHRI M.K. GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the ëonsent of parties, we have taken up the cases for final hearing at admission stage. 

Since the question of law involved in these O.As is identical, we propose 

to dIspose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendnya 

Vidyalayas. One set of the said applicants had been appointed as Princials on regular 

basis and others had been appointed on deputation/ad hoc basis. Their grievance is 

common  - 
(-, 

By 	present O.As they seek setting aside of the decision of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated 18.11.2004 passed by the Commissioner, KVS. 

t 



- 	-- 	

5. 	
It isan admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11.2004 by the Commissioner, KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, 
Mrs. Radba G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004. 

	

6. 	
After considering the rival contentionS of the parties as well as noticing 

caiena of judgementS by the FIon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

on to all applicants in present O.As as well as in the O.A 
18.11.2004, which is comm  

before the Prihcipal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that (ommisSiOner, KVS in his impugned order 

had specifically stated that : 'the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment Order...... " . Similarly, the Co-ordinate Bench in para 34 of the 

said judgement observed that: 

"Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 

note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 
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could have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7. 	After noticing various judgenients, the Principal Bench also recorded the 

following conclusion: 

• "50. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned, the appointing 
authority is the Commissioner of KVS and he is also the 
disciplinary authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which 'we have referred to above, the 
Chairman can exercise such powers as may be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the order has been passed on the 
dictate of the Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, on this ground, are liable to be quashed." 

8. 	A close perusal of the aforesaid order passed by the Principal Bench 

would show that certain other observations were also made, which we are not repeating 

here except to reiterate. We as a Co-ordinate Bench are bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Go'ernor through Chief Secretary, Delhi Sand Others, AIR 2000 SC 594. It is pointed out 

by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 

I,  
/ 
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questioned. Vide judgement dated 25.1.2005 the High Court of Delhi maintained the 

order passed by the principal Bench in so far as the termination of the Principals on the 

dictate of Chairman, KVS. As far as the other question relating to declaration that the 

petitioners were direct recnlitS on the post of Principal in KV and were entitled to be 

absorbed against their vacancies, it was not decided and the issue was remanded to the 

Tribunal for adjudication. 

9. 	
We may note that in all the O.As the order dated 18.11.2004 was filed 

Petitions 
filed which have also been taken up along 

bseqUefltlY byway of various Misc. 

with the O.AS 

10. 	
olloWiflg 

the ratio and the dicta laid down in the aforementioned 

udgemeflt we allow the present OAS and quash order dated 18.11.2004 passed by the 

the applicants on the dictate of 

CommiSSi0, KVS 	minatiflg the seiceS of  
take action in accordafl with niles 

Chairman, KVS, with libe to the 
respondents to  

and law as held in para 52 of the aforesaid order passed by the PrinciPal Bench. 

11. 	
c
cordinglY O.As and Misc. petitiOfl5 are disposed of. No 

coStS. 

Sd/ W EMBER (3) 
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2 	OV2OO: 

BEFORE THE CENT AL A 	J$TVE T 

iTj 	HA il tt.NuH: (jTj AHi& ii. 

IN 

 

IBUNAL: 

THE MATTER OF: 

0. A. N 	 004 

D. C. Chattopadhyay. 

Applicant. 

-Versus- 

Union of India & ors. 

Respondents. 

LIST OF DATES AND SYNOPSIS 

The applicant abovenamed respectfully submits that this 

original application seeking a direction upon the respondents for 

not to disturb the service of the applicant as Principal of Kendriya 

Vidyalaya and to set aside and quash the impugned press release 

dated 19-11-2.004 and allow the applicant to continue as Principal 

of respective. Kendriya Vidyalaya. 

That some of the relevant dates with brief facts leading to 

filing of the pr-c sent applicant are as under - 

12-06-2001 	: Appointed as Principal, KV, Panbari. 

(Ann exure - A Page -. 13) 

24-06-2002. 	: Extension order of deputation period and 

extended upto 22-06-2002 

(Annexure - B, Page - 14) 

07-07-2.003 	: Extension order of deputation period and 

extended upto 21-06-2004 

(Aunexure - C. Page - 15) 

2g-o6-2004 	: Regularisation order. 

(Annexure - D. Page - 16) 

Contd.. 

-. .,-. 	 . 
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1-11-2004 : Apre 	reiea 	issued by Ministry of Human 

Resource 	Development 	Department. 	Govt. 	of 

India 	(Impugned 	order) 	canceilin g 	the 

appointment 	of 	all 	the 	Principals 	who 	were 

initially appointed on deputation basis and later 

on reuiarised 

(Annexure - E. Page - 17) 

30-11-2004 : 	 News 	item 	published 	in 	the 	The 	Hindu 

cancelling 	the appointment orders of over 300 

KV, 	rincipai 	on 	the 	ground 	that 	those 

appointments were made in violation of Rules. 

(Ann exure - F, Page - iS) 

1-11-2004 : 	 One 	particular 	office 	order 	cancelling 	the 

appointment 	of Sri 	S.K. 	Tvagi. Principal, KV, 

Faridabad. 

(Artnexure - G. Page - 1220) 

I2-24 November, 2002.: Advertisement 	published 	in 	Employment 

News. 

(Annexure—}LFage-2!) 

Seniority ffst' : 	 Seniority 	list 	of 	Principals 	appcinted 	on 

deputation basis. 

tAnnexure - I, Fage - 22) 
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t 	.. 	.. 
DISTRICT DHTJBRI 	 I 	Guwahct; 

BEFORE THE CENTRAL ADMIA VE TRIBUNAL 

GAUHATI BENCH: GUWAHATI 

[An application under section 19 of the Administrative Tribunals 

Act, 19.5] 

Original Ap1icat ion 	 /2004 

Shri D. C. Chattopadhyay 

.Applicant. 

-Versus- 

The Union of India and others. 

_Respondents. 

INDEX 

SI . NO 

1. 

4. 

6. 

I. 

 

 

I, 

Annexures Particulars. 

Application 

Verification 

A 

B 

C 

D 

F 

U 

I 

Page_No. 

1- 12. 

12 

Is 

I-2_O 

Filed by: 

k 
Advocate. 



DISTRICT: DHUBRJ 

IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH: GUWAHATI. 

[An application under ejection 19 of the Administrative Tribunals 

Act, 19851 

OriinaiApicton 	 /2004 

Particulars of the Atlicant: - 

Shrt D. C. Chattopadhyay, 

Principal, Kendriya Vidyalava. 

Panbari, Dhithri, 

am. 

II. 	Particulars of the Repondent 

L Union of India, 

Through the Secretary to the Government of 

India Mvtty of Hian ReEoute Devetopment 

Central Secretariat, 

New Delhi-I 

2. Kendriya Vidyaiaya Sangathan, 

18, Inetitutional Area, 

Shaheed Sect Singh Marg, 

New Delhi - 110016, 

Through it Chairman. 

ContcL 

S 



3. Assistant Cornniissioner. 

Kendrtya Vidyaiaya Sangathan 

Guwahati Regional Office. 

Maligaon 

Guwah ati- 12. 

rticular ,.-  of the order against which the applicatio-n—li s.  

made:-  

The application is also presented against the press release 

dated 19-11-2004 issued by the Respondent No.1 and for a 

declaration that his appointment as Principal on regular basis is 

legal and valid. 

Jurisdiction of the Tribunal:- 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hon'bie Tribunal 

V 	Limitation: - 

The applicant further declares that the present application is 

within the limitation prescribed in Section 21 of the Administrative 

Tribunal Act, 195. 

VI. 	Facts of the case:- 

1. 	The applicant is a citizen of India and is as such entitled to 

all the rights and privileges guaranteed to the citizens of India by 

the Constitution of India and the laws framed thereunder. 

C.oatd. - 
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2. 	The applicant was 	appointed in the Kendiiya 

Vidaiaya Sangathan (KVS) as Post Graduate Teacher (POT) 

(ng1is[1). 

¼ 

•44  

• 	3. 	Advertisement for the tost of Principal, KVS was issued in 

	6 
September, 2000. The applicant applied for the post of Principal 

pursuant to the said advertisement. The written test was held on 

• 04-2001 and subsequently he was interviewed. The applicant was 

called to appear in both and was selected and on the basis of the 

recommendations of the selection committee, the competent 

authority apted the appolttnett of we apptcait as Ptinctpai in 

KVS on deputation basis. By the appointment order dated 12-06-

2001, the applicant was posted as Principal at Kendriya Vidyaiaya, 

Panbari. 

A copy of the said 'appointment order dated 12-06-2001 

is enclosed herewith and marked as ANNEXURE - A. 

The applicant joined as Principal at Kendriva Vidyaiaya. 

Patibari on 22-06-2001. 

Thereafter, the deputation period was extended vide orders 

dated 24-06-02 and 07-07-03. As per the order dated 07-07-03, the 

deputation period of the applicant was extended upto 29-06-04. 

Copies of the two office orders dated 24-06-02 and 07-

07-03 are enclosed herewith and marked as 

ANNEXURES - B4 respectively. 

Contd.. 
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Tbe. Respondent No.2 issued office order dated 29-06-04 

appointing the applicant and 36 other Principals of Kendriya 

Vidyalayas, who were working on deputation basis, on regular basis 

with immediate effect. It was stated that the said appotatments on 

regular basis were made in view of the emergence of 36 numbers of 

vacances in the General and OBC category. it was further stated 

that the inter-se seniority of the aforesaid appointtees will be 

determined under the Rules according to their rank in the select 

penal, which is indicated as per serial order of the said list. 

A copy of the said office order dated 206-04 is 

enclosed herewith and marked as ANNEXURE - D. 

Since then, the applicant is serving as Principal, Kendriya 

Vidyaiaya 7  Panbari on regular basis. 

B. 	To the utter shock and surprise of the applicant, the 

Respondent No.1 issued a pr€s S release dated 19-11-2004 whereby 

it was stated that the appointments of all the Principals who were 

initially appointed on deputation basis and later on regularised have 

been cancelled. It was stated that directions have been issued to 

repatriate those Principals to their parental posts/cadre. The reason 

given was that the regulations were made in violation of the Rules 

of KVS and the reservation Rules of the Government of India. it 

was stated that the appointments on regular basis have deprived the 

candidates of reserve category. 

Contd.. 
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A translated copy of the said press release dated 19-11-

04 is enclosed herewith and marked as ANNEXURE - E. 

A news item was also published in the daily newspaPer "The 

iindu on 20-11-04 wherein it was reported that the Respondent 

No.1 cancelled the appointment orders of over 300 Kendriya 

Vidvalaya Principals on the ground that those appointments were 

made in violation of Rules and constitutional provisions on equality 

of opportunity. It was also reported that orders were issued 

repatriating them to their parent cadre. 

A copy of the said news item published on 20-I 1-2004 

is enclosed herewith and marked as ANNEXURE - F. 

Though the apiicant has not yet been served with any order 

cancelling his appointment as Principal on regular basis, he has 

obtained a copy of the office order bearing No.F7-7/2002!KVS 

(Esstt-1) dated 18-11-2004 issued by the Respondent No.2 in respect 

of one Shri S.K. Tyai Principal, No.1 Faridabad KVS, whereby his 

appointment as Principal on regular basis has been cancelled. it is 

stated therein that since his appointment on regular basis is void ab-

initio, the cancellation of the same without issuing, show cause 

notice is justified Shri S.K. Tyagi has been directed to hand over 

the charge of Principal to the Vice-Principal/Senior most PGT 

immediately and report to the Principal-in-Charge in the same 

Kendriya Vidyalaya as POT  

Contd.. 
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A copy of the said office order dated 18-11-04 is 

enclosed herewith and marked as ANNEXURE - c. 

11. 	The applicant is similarly placed like Shri S.K. Tvagi. Both 

were earlier appointed as Principal on deputation basis and vide the 

office order dated 28-06-04 both were appointed Principal on 

regular basis. The press release dated 19-11-84 covers the case of 

the applicant as well. 

VIL GROUNDS: 

For that the press release dated 19-11-04 and the decision 

contained therein are bad in law as well as on facts and the same are 

as such liable to be set aside and quashed. 

For that the applicant is eligible and qualified to hold the post 

of Principal, KVS. H 	a4 	:4ii. Ld the 

Thereafter, pursuant to the 

advertisement issued in September, 2000 he submitted application 

for the post of P-r-incipal. He ca'ie out succescful in bcth the vutten 

t&t and in the interview. Theteaftet he was app o i nt ed as Put&cipal 

on deputation basis as per the approval of the competent authority. 

His deputation periods were extended from time to time and finally 

vide office order dated 28-06-2084 he was appointed on regular 

basis with immediate effect. 

For that the applicant was appointed on regular basis against 

vacancies 	in the General 	and OBC 	category, 	and not against 

Contd. 
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vacancies in the c/ST category- His appotntiflent was not at the 

expense of any SC/ST candidate. 

For that the appointment of the applicant as Principal on 

regular basis was made in accordance with the relevant provisions of 

the Education Code and there was no violation of any provisions of 

the KVS Rules or any constitutional provisions 

For that no notice was issued to the applicant or any 

opportunity of hearing was granted to him before taking the 

impugned decision. The impugned decision is in gross vIolatIon of 

the principles of natural justice and the same is as such liable to be" 

set aside and quashed. 

5. 	For that the clarification given that since the appointment 

order for the post of Principal on re ular basis is void- abinitio, the 

cancellation of the same without issuing show cause notice is 

justified in law, is wholly uatenabie Far from being void-ab-.initio, 

the appointment order of the applicant for the post of Principal on 

regular basis is legally valid and does not suffer from any infirmity. 

The impugned cancellation is most unjustified, illegal and arbitrary. 

7. 	For that after becoming the Principal, the applicant's name 

was removed from the seniority list of POTs. The applicant is senior 

to all the POTs of his school. The impugned decision, if given effect 

to, would require the applicant to serve under his juniors. 

C;c*nfd 
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Fot that as per the ptecc  riease, the respondents are only  

ntetup!ating ameidmetit of the relevant service rules. The 

appltcants appointment was made as per the existing service Rule 

after followin .g the due process of law. The same cannot therefore, 

be termed as illegal or unconstitutional. 

For that after appointment of the applicant as Principal, there 	4 
has been tubstantiall improvement in the results for Class X in the 

Ky, Panbari. Repatriation of the applicant .would be wholly 

detrimental to the interest of the students and the school. 

For that the impugned cancellation/repatriation would canse 

serious prejudice to the applicant. It would entail adverse civil 

consequences upon the applicant. Besides, it would cause extreme 

humiliation to the applicant which will have a demoralizing effect 

not only on the applicant but also on the whole school. Therefore, it 

become all the more necessary to atleast issue a show cause notice 

to the applicant, which is the minimum requirement. 

For that the impugned decision can be justified only by 

reasons other than relevant and bonafide. No reasonable person 

properly instructed in law could have taken such a decision as has 

been done in the instant case.. The impugned decision has been 

influenced by wholly irrelevant and extraneous considerations. 

For that the impugned decision is vitiated by arbitrariness and 

unreasonableness. There is arbitrary exercise of power by the 

authority in the p.esent case. The Respondents have acted:  illegally 

Contd.. 
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-- 	 in taking the impugned decision and the same is violative of Articles 

14 and 16 of the Constitution of India. There has been total non-

apphcattoti of uq  by the Rponciet to tne teleant factt while 

issuing the impund order. Thre is malice In law as well as on 

facts and the same has vitiated the impugned decision. The applicant 

has been subeeted to an ualair treatment and the same has 

prejudicially affected him. 

For that in any view of the matter, the impugned decision is 

wholly untenable and the applicant is entitled to the reliefs as 

prayed for in this application. 

For that the Respondent NoJ vide press release 6n 1- 11-

2004 has cited the following three reasons for cancellation of the 

appointments - 

i) 	The percentage of marks was increased from 455? to 5011 in 

the 	Master Degree 	as 	one of the essential qualifications 

making many aspirants ineligible for appointment. The 

Seheduled Caste, Scheduled Tribe, OBC and General category 

candidates have been deprived  of their rights and equality of 

opportunity. 
0 
 Constitutional provisions on ecivaiity of 

opportunity have been violated. 

Appointments were made against backlog quota of SC and ST 

vacancies. 

Contd•. 
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jji) 	Reularisation of deputation Principals is unconstitutional and 

vtolative of appointment rules. 

15. For that the above reasons are flimsy, frivolous and devoid of 

merit. There has been precedence of increasing the percentage of 

marks in the essential con dition by 'the 11CC for lecturership. The 

increase in percentage of marks has only been applied to Principals 

of the KVS and PGTs, TGTs and PRTs, though in their cases the 

percentage of marks was also increased from 45% to 50%. The 

regulartsatlon of the Principals has been only against regular 

vacancies of Genet- al and OBC categories. 

Details of the remedies exhausted: 

As the applicant has challenged the legality and correctness 

of the impugned decision and has prayed for settin aside/quashing 

of the same, he has not submitted representation before the 

authority as the same would not only he a fitiie exercise but also 

render his challenge redundant. 

Matter not previously filed or pending with any other Court:-

The applicant has not filed any other case/application in any 

other Court/Tribunal regarding the present subject matter. 

Reliefs sought:- 

Under the facts and circumstances, the applicant prays for 

following reliefs :- 

Ctifd 
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1. 	For a declaration that the applicanCs appointment as Principal 

on reuiar basis vide office order dated 28-06-2004 i ieal and 

valid, 

2 	To set aside and quash the impugned press release dated 19- 

11-2004 (Annexure - E) in so far it relates to the applicant. 

To pass such further order or orders as this Hotfbie Tribunal 

may deem fit and proper. 

Costs of the proceeding. 

interim order prayed for:- 

Pending disposal of the present application, the applicant 

prays for an interim direction to the R-espondents not to distudb the 
o 

service of the applicant aPrincipai of Kendriya Vidyaiaya, Panbari 

and/or pass such interim order/orders as may be deemed fit and 

proper. 

Particulars of the Postal Order:- 

Postal order— 	 9-0 	13" 1t 

Date 	- 

Issuing Office - Ouwahati GPO 

Payable at - Guwahati GPO 

List of enclosures:- 

A 	 u n index showing the particulars of docments enclosed. 

Contd.. 



"A~ 
12. 

VERIFICATION: 

I. Shri D. C. Chattopadhyay. son of 	aeci about 

4 years, by profe ssi 	 - e'vtce tetdent of Fanbati Dtuibu 

Assam, do hereby vertfly that I am the applicant in the accompanying 

application. I am acquainted with the facts and circumstances of the 

case. I hereby verify that the statements made in paragraphs I to 

XIII are true to my knowledge and that I have not supi,ressed any 

material facts. 

And I set my hand on this verification today the 

November. 2004 at Guwahati. 

c4 

Atticant. 

Contd.. 
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KENDRIYA VIDYALAYA SANGATHAN 
(ESTT..II SECTION) 

SPEED POST 

13 INIUTIOtl fRE.A 
SHAHEED JELT SIUGH FIARG 
NEW.DEU11_11 06  

F.7_4/2001_KvS(I\& 	
DATE: 

THE ASSISTANT COt4MISSIONER 

KENDRIYA VIDYALAYA SANGATHAN 

REGIONAL OFFIC. CALCUTTA 

Subiect:APPOiflt1eflt of _h1 .... 

......................... to the post of PRINCIPAL fl endriya 
j y lava Saflgathafl by transfer on DEPUTATIUt" 

BASIS in Pay Scale of hs. lOO00325l' 

• 	 •• 

• Sir/Madam, 

On the basis of the reconn dations of the Selection 
Committee, the competent authority has aPPrOVAd 

t..!Th 

appointment of Shri Du1a1C 
ndra ChattopadhYaL as Principal 

• in KVS on c1putatiofl basis in pay scale of R.iO000 •- 32 
15200/- with effect from the date he/she assumeS the charg5 

of the post. His/Her deputatiOn in KVS will be 
thitiallY for 

a period of ONE YEAR or till further orders whicheVer is 
earlier. The period of deputation can he extended on year to 

year basis for a maximum period of 5/years depending upon 

his/her .  conduct and performance and administratIve 
 

exigencies. 	The appointment 
will be governed by usual 

deputat.iOfl terms. 

2. 	He/She is posted as principal at KendriYa 
Vidyalaya ,  

panbari 

He/She will have an option to draw pay in the scale 
of the post or draw deputation allowance as per Govt. of 
India orders/ instructions on this subject. 

3. 	
Shri 1)ulal Chandra ChatPYX.. 	mav b iI:%rd 

that this appointment on deputation will not confer Of him 

her any ciaiii or pCL'rffleflt absorptiOfl/r.ular pPOi. 	 • 

Principal in Kendriya VidyalaYa Sangatnaii. J. 

cannot claim for extension of deputation period as 
 

of right. It should be clearly understood that the 5foai 

period of deputation can be curtailed at the sole diucret1.L 
of the Commissioner, KVS On completiOfl/termi tut 3 

deputation period, he/she will be reverted back to his/h 

Parent Office/tteder post. 

Coritd....p/2... 

U. 



4 	It is 	1erefo" , r lcLe4j Cuttopadhya 	 that ' lIrt
- may tlease b re1ve th i 	CP(t 1O loin at K. V 	Panbarl 	 - 

latest by 30.6.2001 failing which it will he ':er med t.hst. 
he,'h is not. ifltere5tec{ in this offer end this offer wHI be 
treated as WITHDRAWN 

without any further notice. .. Before 
rel1evng, it may be ensured that no disciplirr',r 	se is. Pending or COfltemp1at, 

tn CaSe it is found at any stage that the candidt. does not SetlSfV/fulfl! the 	e1igibjj, 	con . itj: ;  _i t 	UleS toi i' "A. - is not clear :Crom Vigj1a - € 	angle or has fui-njshecl 	be ct pa 	 pr 	 Y. rticulars or 5up ed an\r 
11 	tuj 	th cu' 	u 	rncipal , hi  shall stand terminated  

(V.K.Gupte) - 
Assistant .COniioner(c1rfl, 
For. Comj ioner 

Copy to - 	. 	. 

Shrj 	
No.2 UniversityAvenue P.Oort -1 Be ...g.univ. .Derjeeijng. He may 	flun1oate hs'he acceptano 	1mniei1aei\ to th 	o±1c within 7 days from t 	 r of Of 	and 1so eport tb Postingrlace as statet 

above by the st'ipulatetperjcjd 	 ., 

Ch1rflanVCjJ 	anbari. •  

	

the reque 	to intimate the dat of icining of individual concerned to,thjg offjc a; well ah 251btaflt COrnm1ss1olr, V3, RO COnc 	ed 1PhiCrt-1' by Sp&ed P.si' L'a' 

The Princjpaj •,end 

'The 	L, )flhlibslorLel 	KV 	RO 	U tF''t 
He,'She is reQuested t.o intimate the dat'of. .ioinin Ct the 1cthbent to this office 1nJieLtey by -PU Pot,/Fa 	 . 	.., 	. , 

PerEoflaI file. 	. (6;Gu:trd fi'e 

L 
... 

q 
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'. 	 KENDRIYA VIDYALAYA SANGATHAN 	JYiL' 

(Estt.II Section) 	 ' 

- 	
titutional Area, 
eet Singh Marg, 

f ew 	-110016 

No. F.7-04/2002.KVS(EStt.II) 	 ated;- 

OFFICE OR 

Approval of the cornp 	uthority is hereby 
conveyed for extension of depution periods in respect of the 
following Principals of Kendriya Vidyalayas , who have been 
working on deputation basis for a period of one more year or 
till further orders whichever is earlier as indicated against 
each; - 

SNo. 	Name of Principal and 	 Date of extension 
KV where working 	 deputation period 

GUWAIREGION 

oi/ 	SHRI DC CHATOPADI-IYA 	 22.5.2002 

\J 	 PANBARI 

02. 	 SHRI SK BEHURA 	 25.6.2002 
NAGAON 

SHRI VIJAY KR. KARKAL 	 27.0.2002 
LOKRA 

SHRI OM 1311?. INGH 	 29.0.2(302 
MOHANBARI 	 ( 

SMT B. MISHRA 	 30.6.2002 
UMROI CANTT 

SHRI AK MISHRA 	 30.6.2002 
NEPA BARAPANI 

07, 	 SHRI AS BHATI 	 30.6.2002 
NERIEST 

SHRI G RAMA.RAO 	 30.6.2002 
MISSAMARI 

SHRI NM VARADHARAJULU 	 30.6.2002 
AFS CHABUA 

SHRI RANJAN KISHORE 	 7.7.2002 
KORRAJHAR 

SHRI AMIT TRIPATI 	 25.6.2002 
TURA 

02. 	 It f's clarified here that ;- 

rA 
i) 	the period of deputation can be extended on year to year basis for a maximum period of 
five years after recknoing the initial date of 
joining on deputation depending UOfl the 

individual concerned Principal 	conduct 	and 
perforance and administrative exigencies of the 
organisation. 	Moreoever, this appointment on 

c /  
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deput.tiOrL will not c o n f e r on him/her any cliim 
f or permanent absorption/regular appointment s 
Principal in Kendriya Vidyalaya Sangthar as well 
as he/she should not claim for e>:ienclon of 
deputatiàn period as a matter of right. 

The deputation period can be cur1:a.led at 
the sole discreation of the Commissioner. 	On 
completion/termination of deputation priod, 
he/she will be reverted abck to hi./h'r -ar.n 
offic/feeder post. 

02. 	 Other terms and conditions of the oift:-r 
appointment of deputation to the post of Principal of i:h 

concerned remain unaltered..'. \  

9 
(V.K.Gupta) 

Deput;y Commissioner(Acimnn &I Fir;) 
for Commissioner. 

to;- 

Individua]cerned Principal of Ky 

Asstt Commissioner, KVS, Regional office with Li. 
request to make the proper entry in the se:cvico 
book of the individual concerned with proper 
attestion 	immediately and also regulate his 
increment which is due for this year under the 
provisions of rules as extended fror time to time 

Chairman, VMC of Kendriya Vidyalàya concerned. 

Education Officer(Vig). 

Office order file. 

6 



J 	/ -Kendriya Vidyalaya Sangathan 	 C 
V 	 (Estt.I Section) 

18, Institutional Area, 
Shahid Jeet Singh Marg, 
New Delhi -110016 

No.' F. 7 - 07/2002.KVS(Estt.I) 	Dated;- 77/cr3 

OFFICE ORDER 

In terms of the offer of appointment to the post 
of Principal on deputation basis ,approval of the competent 
authority is hereby conveyed for extension of deputation 
period in respect of the following Principals of Kendriya 
Vidyalayas , who have been working on deputation basis, for a 
period of one more year or till further orders whichever is 
earlier as indicated against each;- 

SN0.. 	Name of Principal 	Date upto which period 
• 	 and KV where working 	of deputation extended 

AA 	
Guiahati Region 

01 	 Sh.D.C.Chattapadhya 	 21.6.2004. 
Panbari 

Shri S.K.Behura 	 24.6.2004. 
Nagaon 

Sh.Vijay Kr.Karkal 	 26.6.2004. 
Lokra 

Sh.Om Bir Singh 	 28.6.2004. 
Mohanbari 
(under order of transfer to CRPF,Guwahati) 

Smt. B.Mjshra 	 29.6.2004. 
Umroi Cantt. 
(under order of transfer to 	Happy 	Valley, 
Shillong) 

06, 	 Shri A.K.Nishra 	 29.6.2004. 
Nepa Barapani 
(under order of transfer to EAC Upper Shillong) 

ShriA.S.Bhati 	. 	29.6.2004. 
NERIEST 

Shri G.Rama Rao 	 29.6.2004. 
Missamari 

Sh.N.M. Varadharajulu 	 29.6.2004. 
• 	 AFS Chabua 

Sh.Ranjan Ki,shore 	 06.7.2004. 
Kokrajhar 

Sh.. Aniit Tripathi 	 24.6.2004. 
Tura 

___ 	 4 
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Sh.A.M. Khan 	 18.7.2004. 
BRPL BongalgaOfl 

Shri J.R.Das 	 03,7.2004. 

Digaru 

Shri N.Pani 	 02.7.2004. 
Happay Valley 
(Under order of transfer to tJmroi Cantt) 

Sh.C.K. Ojha 	 04.7.2004. 
Jasgiroad 

Sh. K.P. Rao 	 04.7.2004. 
AFS Jorhat 
(under order of transfer to Sambra) 

Sh.R.C.AggarWal 	 14.7.2004. 
ONGC Jorhat 

Sh.R.S.Ramanuiam 	 12.7.2004. 
New Bongaigaofl 

Sh.K.S.M.Krishna 	 04.7.2004. 
No.1 Tezpur 	 -: 

Smt. P.Basu 	 18.7.2004. 
Upper Shillong 
(Under order of transfer to NEPA Barapani) 

The terms and conditions of the 	offer 	of 
appointment of deputation to the post of Principal remain 
unaltered. 

Rajvir Sin 
Deputy Commissioner(Pers) 
for Commissioner. 

Copy to:- 

Individual concerned. 

02.. 	 Asstt 	Commissioner, 	KVS, 	Regional 	office, 
Guwahati with the request to make proper entry in 
the service book of the individual concerned with 
proper attestion iñunediately and also regulate 
his increment as per rules. 

Chairman, VMC of Kendriya Vidyalaya concerned. 

Education Off icer(Vig). 

ce-c 



4~ 	 q 	
f- 1'~ 	

. 

A,'4  ~ 'b  (9~ 
KEINDRIYA VUXALAYA SANGA1'HAN 

(Esstt -1 SectiOn) 
18- INS TITUTION4L .4RE4. 

,rr'fl vr'r"r 	nv v • . . n,-, 
.ili1ñL.C.,Li Jf.f_ I )Ii VUI1 1l'I/iitJ. 

iVEWDELHI-110 016. 

F'.7- 7/2002-K VS(Esstt.1) 	 Dated:
' 

/(  

OP F! CE ORDER 

In view of emergence of 36 vacancies in the general & OBC category, the Commissioner. 
KVS hereby appoints the following Principals of Kendriya Vidyalayas on regular basis, who have 
been working on UepLLLaiion basis againL the temporary pesis of Principal in Kendriya \Tidyaiayas 
on an initia pay of R.s. 10000/- in the pay scale of Rs. 10000-325-15200/- or as admissible under the, 
rules with immedbte effect. 	Their inter-se seniority will be determined under the rules according 

to their rank in the select panel, which is indicated as per serial order of this iisi. 

S1.No. Name of Principal K 1' where workink 
1 Sh.B.VIlriIngm AFS  Nekla 

2 SntL.Ramchanran INS Mandovi 

3 Sh.ftKLaIe No.2 Sagar 

4 Sri.C.Karunakaran 	 . Khurdaroad 

5 Smt.Vijay Lakstwni Das Sunabeda 

Sfl.S.K.Upadhayay 	. Oki DMS Dbanbad 

--7. - 	 Sh.DV.Ramakiistlnafl Martliandam 

• 	8 Dr.S.P.Thakur MeghahatbUrU 

9 Dr.P.Batnagar CTPS, Chandrapur 

10 Sh.P.Salctival Salua 

11 Sh.D.P.Mahapalra No2 Binaguri 

12 8h.MlKunr 	V  Maia 

13 Smt.Poonam MaIlk 	 0  
No.4 Jabndhar 

14 Smt.M .KKuIshresh1a Suranussi 

15 SmtRanna KBassi Mandi 

16 . 	 SmtRajnt Uppal Raiwa la  

17 Sh..N.Aiay Babu Birpur DDun 

18 Sh,ftP.Chahar Joshimath 

19 Sh,G.S.Mehta NHPC Banbasa 

20 Sh.S.KTyagi No.1 Faridabad 

21 Sh.N.M.VardariulU Chabua 

22 Sh.Ranjan Kishore Kokarjhar 

23 Sh.VKM.Karkai Lora 

24 Sh.G.Rama Rao Miss aman 

25 Sh.Ombir Singh Amengong,Guwahat 

26 Sh.S.K.Behura Nagaon 

27 Sh.A.KMishra Upper Shilong 

28 Sh.A.S.Bha Nerist 

L 	4L 	Q-Z 
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'9 Sh.DCtiattopadhaya 	 Panaban 

30 Smt.B.Mishra 	 Happy VeIIey 

31 SmtS.KMurthy 	 Kumool 

32 Smt.Vasantfli Kristirian 	 ONGC Rajamundri 

33 Smt. A.R.Lakshmi 	 51(t), Ananlflapur 

34 Mohd.MaSOOdJi 	 Rewa 

35 Sh.V.Thiagarajan 	 Zawar Mines 

36 Sh.Saseendran P. 	 No.1 AFS Suratgam 

02 	The appointment is subject to the followinE terms & con dztwns:- 

a' 	They will be on probationfor a period of two years with inimediae eftéct, which 
may be extended by another two years for the reasons to be recorded in writing. 
Upon successful ciompleLion of probation penod, they will be con.fimied (in their 

b'. During probation and thereafter. until they are conlirmed.. theii services are 
terminable by one month's notice on either side without any reasons. 	The 
appointing authority, however, reserves the right to terminate the services before 
the expirv of stipulated period of notice by making payment to the appointee of a 
sum equivalent to the pay and allowances for the period of notice or the 

- 

unexpired portion thereof. 	They will draw the allowances and other benefits in 
-. addition to pay at Central Govt. rates as admissible to Kendnya Vidyalaya 

Sangthan Employees. They will be liable to transfer any where in India. 

c' 	Other terms & conditions of service goverrurig the appointment are as laid down 
in the Education Cede for Ker.driya Vidyaiayas as amended from time to time. 

d'i In case of any dispute or daini against the Sangathan.. the court at Delhi alone 
have jurisdiction to decide any dispute arisingout of or in respect of service or 
any other contract. 

e 	For non-KVS employees 
They will he considered for absorption in the services of the KVS 	ject to their 
wilhress and concurrence ot their parent departrtient. 

• 1T 	Their interse-seniority will be according to their rank in the Select Panel, which 
is indicated as per the seriSl order of this list. 

• 	 . 

. 

(RAIVIR SINGH) 
•. 	-,/ 

• For Commissioner 

L)istribution: - 
1. Individ"al conc'rned. 
-' 	 r1 	• •. ,' ....................rT'C. 	

.11 TI .........1 	',.Ct- ...... V. 	! .......... 

i ,ie ii.itU(U 	liIlI(.lUi1 A. V.), -1LL. ttiUiUL L/JJ i1.. 	vi if€ UW 	 1) 

keep a copy of this order in the Personal File of the individual concerned and 
also make the necessary entries to this effect in the Service Book with proper 

a1iesIiiiori. 

3. Office order file. 
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PRES. IW IATIcJ4 FFI1 
GZVT. CF  INDIA 	 AflnexUre46 

The,Mthistry of HRO cancels appoiritent of Pr'lncipaIj 

on deiutetion basis 	 UEDILHI 

Dt-19.11.204 

The Airitstry of Hil) haa cancelled the appQinted of 

all the !rnctPa1s w were intttally appctnt'd 	depu 

tetton bsts and Lter on reularisd in viilatLn of th 

rules of K4 and the reservaticnrules of Govt. of India. 

The linistry has also directed to repatriate the princtpal 

to thel,, parental p'stsJcdre. A soacial drive will be 

launched to fill up the vacant past of Principals rorvd 

for SC/ST. Begidee.k this, the rem-aining vacancies will be 

filled up by all categJries. The rccruitznent rules for 

Prtncipal in KVS will be :4tfied. AS per th1., one ha to 

to secure a least 457o  makes at the 'aster Degree for 

dtrectrecrultient. For app;tntnent to the post of PrIncipal 

n proti'n, the mployor has to serve at least one yer 

As Vice Principal ( Now three years). 

The ciecislonq were taken after r  thor'uh study of 

dccuzents. 

The 65th Me,ging of the B,ard of Governors was h*ld 

on 19th'.arch 1999 the mvJe of appointnent of Principal by 

Gois,t'mr was decided in the me'tinç. The stydy of 

docunt5 reveals that the guidelines have nt bee foll - .d 

due to tvhicn injustice ha been do to the reervQd4 

as rll as genor,l catery candidates. Apart from tt rtgPt 

to equal opportunity a laid dcn in constitutir,nl articles, 

has also ben flouted as a result of which enpl.yos belmclnti  

.1S 

k 
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toreserfed as w eU a s generL catsgories have been 

doprtvc4 of opportunittes to I oce ccrpetition. It hs 

also been knn that such px'inctpaI wh wer e appvAnted-

on d eputatcni s Nere re'ularLc4 fteiwrds. In 3uch 

cases, the Coii ner ha5 vi eltd the dirtctive of 

the Hon'ble Supren Coirt in regart tt r 	Viflj. Thus, 

the 	tss1ne KV h de,rtvsd the n1cto of reervc 

ctry from their lettit {ht th..0 tney had 

ric1uistte u4tfa4on for the pst if Px1nctpa1. 

Thox.e are 14J P ri ncl pa VP on deputat. n 

dave bn re zlrtd ir vt 	ttn f ruIs, ei<Js thlq f  

187 perons ri 	been p1nteci as Prtncil n 

bc1q. The per'is 	rktn aint vacan4es cjf 

ervd as well 
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THE I JINDIJ, Salurday, November 20, 2004 

By Our SpecIal Correspondent 

NEW DELHI, NOV. 19. The human 
Resource Development Minis-
try today cancelled the appoint-
ment orders of over 300 
Kendriya Vidyalaya principals 
issued during the Murli Mann-
bar Joshi regime as these ap-
pointments were made in 
violation or rules and constitu-
tional provisions on equality of 
Opportunity. Cancelling the ap-
poininients, the Ministry also is-
sued orders repatriating them to 
their parent cadre. 

These appointments were 
madein exercise of the Commis-
sioners power to appoint prin-
cipals and cleared at the 65th 
meeting of the Board of Gover-
nors of the Kendriya \'idyalava 
Sangathan (KVS) on March 19. 
1999. 

The appointments were ini-
tially made on a deputation ba-
sis and subsequently many of 
the appointees were regularised 
"in violation of thc KVS rules and 

I&'SC na Ii oIl ri k's oft he Ct 'vern - 

Given the vacuum that will be 
created in a number ofKenduiya 
\'idvalavas across the country, 
the Ministry simultaneously an-
nounced that a drive would be 
undertaken to fill the backlog of 
vacancies for principals from 
the Scheduled Caste and Sched-
uled Tribe categories followed 
by a general recruitment for all 
categories to fill 01)  the remain-
ing vacancies. 

The Recruitment Rules. for 
principals in KVS will be amend-
ed to make 45 per cent at the 
post-graduate level the qualify-
ing mark for direct recruits. 

The qualifying mark had been 
increased to 50 per cent by the 
previous regime "to the disad-
vantage of the resen'ed catego-
I. ies." 

The rules will be amended to 
reduce the number of ye,2n for 
promotion as princivl from 
vice-principal. 

According to the mi uit.j he 

d ecisio lilt) cancel the appoint - 
mc its was tak- en after a scrutiny 
of documents relating to the 
65th Meeting of the lloard of 
Governors of-KVS. 'These docu-
ments revealed that the Com-
missioners power to appoint 
principals was not followed 
strictly resulting in injustice to 
persons belonging to both re-
served and general categories." 

Besides, constitutional pro'i-
sions on equality of opportunity 
were violated as J)CS0I)S belong-
ing to reserved/general catego-
ries did not get an opportunity 
to compete for the posts. 

"Also, while appointing the 
deputationists on regular basis 
as principals, who were initially 
taken on deputation for a fixed 
tenure, the then Contmissiommer 
had not followed the Supreme 
Court judgment on reservation 
thereby depriving the legitimate 
rights of persons belonging to 
the reserved categories from 
getting appointed as principals 
in KVS" the ministry said. 

M K 

r 
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1< ENDRIU\ VIDYALAYA SiNG t'AJ:1 

J 	 HEAD QW\RTER 
18, INSTITUTIONAL 

SHAIIEEt) JEET SINCH MAP¼G 
• 	 NEW DELHI-110015 

No. F 0 T07/2001/KVS(Es:t-II 	 November 13 2001 

-, 

WHEREAS Shri S0K. Tyagi presntly working as the 

Principal at Kendriya Vidyalaya No1 ridahad was initially 

nominated as Principal on deputation basis vide letter No0 

.7-/2001-RVS(Estt-II) dated 1262001, 

WHEREAS the said Shri S0K0 Tyagi was appointed as 

Principai on regular basis while working as Principal, on 

deputation basis by the then Commissioner, KVS' vide) 0ffic 

Order No0 F-7/2002-KVS/Estt-II dated 2862004 

WHEREAS the Chairman, KVS after examining all the 

taterials on record and Recruitment Rules of KVS for th Post 

of Prncpai has found that the then Commissioner ha3 acted 

beyond the Recruitment Rules and constitutional provisions in 

appoint.ing the said Shri S0K Tyagi as principaL on 

basis whi is working Principal or: deputat ion basi a. and has 

'abseved ' 'that 	hi's/her.' a oiatment 	on re iiar bois as 

Principal is not within c:;U .Th 3i& S liable to be cancelled0 

. 	 • 	 ' 	 o'ntd 0 	 0P/2 

t3 	 .. 

1 	•',s 
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Pursuant to the above direction, I hereby cancel the, 

appointment order issued vide Office Order No. F-7,7/20c2/KVS/ 

Estt-II dated 28.6.2004 to Shri S.K. Tyagi appointing him/her. 

as Principal on req ulàr baeis with immediate effect It is 

clarified th'at since appointment Order for the post of.  

Principal on regular basis is VOLd and is under cancellation 

of the same without issuing Sh:w Cause Notice is justified, in 

liuShri S.K. Tyagi is directed to handovor the charge of 

iincipal to Vice Principal/Senior tot PGT immediately and 

report to Principal Incharge in the. same Kendriya Vic3yalaya as 

PGT (Physics) for the post held by him/her prior to his/her 

appointment as.Principal and dicharge his/her duties as may be 

assigned to him/her. 

C kWIGLAL 32\MUDA ) 

COMiiSSIONER 

Copy to information and necessary action to :- 

Shti S.K. Tyagi 1Principa....,' 2KV.N.l Faridahad, 
The Principal, kendriya Vidvalaya No.1 Fardabad. 

The Chairman, VNC, kendri 	Vidvalaya No.1 Faidahad, 

Asstt. Commissiuoner, KVS r  Region-i Office Delhi with the 
direction 	. 

5. 	Personal File, 

- 	. 	

.1 	 . 	 • T 	 . 	 •. 	. 	 .- . 
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IliploylliflIlt Hw 1U - 24 NvnOr7.(OO 
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WDI11YANIDYALAYA'SANG ATHAN 
NOTiCE 

.Il)pCrilOfl!) oia 'vinc) lot f)tOpfltiilg tirO piIiti3 10 flU up tlic pd3th of Principail in KendriyaVidyabyai n Iho piy  tfn of 

fls. l0000.325-15200/ by 1131 fr On diiptiiiUOfl bal fromamongst thoso s')rVing tho c..o. 	l/Jhto/Sornl 2Y'' 
Ai,lonoIrioiI'l Org ii alroir' ond C' fl S 1 	tlilltiIo Ii- 7 	1Ilid riE for direct rocrultnOIiI lb till up U n  

vilormck.)l 01 Prinlp3ls for SC!ST lulfifIliiçj II in fOilowIiiçj cotidUlni. 

\go r ioui i61ñxcooci5O years on the lasf dnrn of rncoll pf the hpplidatlon. (RoiaxCbio for SC/ST/O1lCItJlCh1tWJ 

Defence Pesonnoi/Govt. s vants and employees of KV.S.) n per rules 

nnUnl (ualltIcnllom; 

(i) Aflflr'iSt 2nd Class M:r5tor's C)n(pleO (4VY iriniki urn) :it , t?ve coIrlf!bIpd n nr1rlvinn1) In MMltm1ll'Yr, PIuyil'. 

Chomisicy, Zoology, l3utuiiy, Encillsl i, Illir ,1ariski II, lllst y, Oootetplry, Un,nmorce/ECOflOIfllC1F0lltlCt Scioncol 

Computer.SCiOnc/Pt\y!1C3i EdUcaUOhfMUSIC/Ot Finn Arts. 

() A Degree or Post Graduate Degroe/DiplOIflZ' In Toaching/UcatiOfl. 

(ill) Atloast 10 years' expirienco In Educollontil institulions licluding atloost 07 years teaching expnillinco at Senior 

Secondary or Hlghbr levels In recognised Institullons and minhinuin of 03 years oxpotlerice in eduontlonal adinlnlstrotlOrl. 

fxntleco !11 Edi.,catlonal zidffllnl5trflttOfl Is defined as un1cr.: 
(a) As PrIiiclfml/Hi ldtua'lQr of. a I Ikilt 5chool/)ilçiliOr Sncond(ry SchoofIlntot Collnge/DngiflO CollnU: Ofl 

As Vice Pilnr.lpnl of i ikjlrnr Snr,c'udaty Scltool/iiitor colii)cio/Oogipn Coilognfl toed of tJntt, lii a )eiin Cr.IlnqnI 

Urilvursity Teachers llaiirlrg Côlhnin: 0 fl 	 . 

As lloWm Masror hi l'ihllc/Ciirlk School or ni Oflicnr In Army Education Cot ps: Oil 

As cVicnPrincipai In a Knnthlia Vsdynkiya lot 03 wears or mold; on 

As Vice Principal and/or. POT In ICoinhlyn VkIyakyas for alloast 15 V0015 011 

As Vke-Pilnclpl end/or as i'OP in lcnndriyz Vldyalriyas for atleast 10 years In case of those who have passed the 

Dnpai trnnrrttl Emnliv .illoll. OR 	 . 	
0 

A 'IVarck'n of I lostr'l In i Knin Ii ly Vidyritayri. 

Desliublo 	' 

(I) VVorklng knowInc.lq 	f Ilindi and English. 	. 

(ii) Eporioncn inuini7irrq Grinini and Snorls rind Co-curticular nclivltlos. 

flab : In insn siiliHoiil inirituor of SC/ST cantJic.hls run irot forhhrcoming for filling backlog vncnirr.1n, trio competent 

riutliorlty crriàiikinr relaxing orlinirrishinilvo nxl)nllol . lco to the following oxlont 

3 ynars educehional nxpriIflt1CO includIng 03 ynain leaching experience at Sonhor Secondary or 11191101 lo'ic,l In rnc'ç;nlzn'J, 

Irr.hiI.itluIi arid 02 yearn 'xiioilnncfl In ori'.icnhloi iil cnlrnhiiilrriuIon. In case of existing Pooh Oin'iUatA mactier mid Vic• 

Piliulpais In lcnudiiy: Iidynlays hc'longiiiq to SC/ST coIr3lnunIly who have rendered 10 yorus of sorvlce no PGT arid/or 

Vk;o P1 lnclpal ruquli r I Ii n1r hr itivn nxprnl Intice will be r olaxod nhtogntl ror. 0 

0 	 flow ho nl)pIy 	. 	
0 	

0 

	

0 0 	 AipIicatiorrs COil11)lChO Iii all rCSi)fl(t35 per piolornia qiveninhlie Annri<(lrO a1ongiItii atlritnd copies ofcnihiilrflhC5. ni'il'• 

slinOts IIlflhltlOUfl(l thinii i, ()i I" r nil nd' Ii 0s5r1 (j fI(ist cut rJ ciii] Demand i)rrilt of Ri. 200!- flUIm0o IWO tiriiilr ed errl) dwwri 

Iii fivoir ci i((lrl(,ltIytl \JIiylyi 	aTitiilliii, FJnv ()ollil 'lrotikI 1)0 	iil)iTil(tii(1, in dupllcaln.to hun Assitnl Corninlssloiinr 

0 	 (Ahiun.), icondilyci Viy:l:yn ¶r111ci1lirrr, hn, h,ititthlonal Aiee, S)in)innd Jeot !Illchh% fAaiçj, IIr,i D'tltl I 100 hr. 

	

0 	 0 	AppIlsntloirs nerilly hypndI'/tIltnIi. Iii lliri 1ios,II,n1 P10t01i11t. cur vIhilt() f):if,rIr only, on olin ride of iiict jiifcir Iii ditil'. 

 tiny 
(IliC slzo cit pallor should ho hint of foolcop sIze (2.1 X 30 c.ms) etc nccofi(lh)hC. CntidiiitihCi Mnviirci In 

tfltO(!fll5Od Irrslilution/ qanizarleii/Ai hotioltror Ii body or Conti riVS(nto Govt. arid CUSE oftilIahod 42 Schools irruil opply 

Through Proper Clrriurnet. /\pplicatioflS through proper charriml will be entertained only If they nrc received within two 

weeks afler lIre Inst cbto. 	evor, candidatO should erid an advance copy (along with tire Demand Draft oh is. 200/-) Ilow  

0 	
so an 10 rr'aclr Alstriflt Commissioner (Admn.) attho above nrenhinrind address, before Ijin last dale. These athnncn 

npf)llcrrIIorls will_ ho corrsicli od provlsloirauly . 3ut4rict to lire condition that the applications thrroucrhr p1 cper channel are 

(CCCIVC(i within two wc'nk.'r tiller tire mat d:rhn. scis I /LX..seivlCnhnlCil/i'hiYSlCflIiY I Inrrrllcnrpnd are ex'nrrphod from payment 

of Fn, lire Ex-ser vlcr'rIr('rl c:iniih fates wire have ahmfla(Jy Joined tire Govt. Job are riot entitled for too ccriceslo'i. Foe paid 

try Ceahi. c;m od Cl.iqr en, Money Orders will not ho ncCCI)tfld nuder airy ciicumristnirCOo. 

LAS F DATE FOR FIECCIPT OF Al'PLiCAiiollS is is iii UECEIiI3EU I  2000. 

hrrihrricthoiin (0 111V cnrrdil.i:rten  
(a) 1 Iiri puincnitiiI essential qirrihilicatioril :irfl tirci lititrirriuirn amid 111(00 1)OsSessIOrl of tire 5(111)0 (IOOS not oiihhlo a citrdidrit4 

to he crlk'rJ for written t'Uiur1ivk'W. lire K.V..nrrriy at Its hr 

in cv 4 ev: on trio hc'n of mciii posilion in tire oxrituuinoton.—Th dcIolc'n of the I<.V.S. in this regid hnli be lInh an 

bi ll cormflsp(llrd'i1Cfl ,lhl be nrrtrnchaluied In tirJs reqaid. 
) Dopailnonhl carrdkl:rlO lrnlorrqiiuq ho hlro Rondi ya Viu.Jyaiayno Iuhliliing the proscribed quallflcalloire etc. tahJdowit for 

thro post may 	 lv 1 lrioilgli.PrOIuri ChrnrircI. 

O 	- Tet inn nini Cnmr(lltloirn 	 r 

(Ii un 'rrll!neon of CoIrtrah/I:lto ¶nirtI flnvh. I'iil,r'unirun,rmn 0nj:rurkritlo;u otud C.ITS.E, ethillaled 	t flclier,ls rer.o,rIsed 

I, It 	I ('vej uuiuui'uih ''IuIhi lr:uvr't:cuIiIhn 	to intr-i,i ii' nruIIkyon1 err drpiuln.florr ha,l'r cii rnIr'Iurlru 	h''ri 010 .l 1, lil1!n to ''i'i,Ii 

iIr II, i I 	ru 	nt cr11 ,rut:nii'Ir 'li:ilh l,r' lu': 	•:l'u rlIr(l wIll tin rtv'i hr-ft i:y rim 	i'xu'iiluig Ititttictloii'_i of the' ( i,vnhlriuinflt of Irr'JIa 

t 	'r-jri thou 	I ho K 	re '' I v' 	tlunik)hrtlo rep itd ito him nrvi 	of b dn1)rilatloirlst at nmry 111no nvnrr bnfolA tIme 

1llIIilI . hiflIr0i aIil0Ve(i (I piilihIoii Irenloil. (lOp(II1IIIII!l nli'm hhrcir performimuico, wlhlrout nssigum!uig nhj rerisorri. Further, tire 

	

0 	
:tlonniluiu(,uu( hit nk'1uuntahirnr b:un;In 	Ill riot coruluir rntuy ricilif. Ull the crrnrclkhtn, for pot tiirunitnt cuhmaou hihlomi In lIne I(.V.S, at cuiy 

4unuuu' 	- . 
(I) r, tlhi:*uuIuin II iir)t i(un'l'ih hr uhnnp!lrilr, r.tu:ti he ir'lu':tnil 

(Ii) lib:orii1,lcte aIInlhc:atInnr 	skil I,'i  

(LI) hIuir nIrto of rhiriIhiiIly iii 	il repro:tn slr:mhl hco:ttuc lish date for 	tit,urmIlon of thco nrrlucahlon. 

(l') No cot io1uorrd/'iu:'' In thIn netFuici  skill ho qurtamtahcrcr'l. 	
0 

	

0 	 KENJ)nh'/\VIIY{ALAY/\ SANGAT HAN 

/ 
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Seniority List of PrinipaI's Appointed onDoputhtion Basis 	 • • 

. SL. 	Name of the 	 Seniority 	' 	SL. 	Name of the 	 . Seniority,  
. .:. 	

No. 	• 	Principal 	 . r'o. ' 	: . 	No. 	' 	• Principal 	. 	 No. 
1 	A. Shashi Smt 	 92 	 40 	Dikshit Shalinj Smt. 	 90 

' 	 2 	Aggarwal M L 	 4q 	 41 	Drwedi D K 
3 	Aggarwal R.C. 	 109 . • 	• 42 	Diwivedi R P 
4 	I Aggarwal S P 	 94 I 	43 	Dr. R K Poonia 	 50 I 	5 	AhMohd Masood 	 38 	 44 	DwivediGopalkrjshna 	221 

> 	
6 	Anaid Rajni Smt 	 123 	45 	G. Patil Yallappa Gouda 	159 

	

virlI ? 	 ' Ananthan E 	 55 	 46 	Garg Mukesh Kr. 	 136 I. 	 8 	Anuradha P. Smt 	 231 	47 	Garg S M 	 51 
r 	

9 	Arora S P 	 193 	48 	GaurAind 	 178 . 	10 	, 	Awasthj Kkañ Smt. . 	• 	181 , 	49 	GaurV.K. 	 122 •, tI 	 11 	Awashy S K 	 120 	50 	GeorgeMaya 	 174 - 	- 	12 	Babu N Ajay 	 20 	 51 	GeorgeThadathiIG0g 	194 , ' 	 13 	Babu N. Suresh 84 	 52 	Ghanekarprashant 	 203 14 s 	Bat R Leela Smt 	 121 	53 	GhOSti S 	 175 15 	BalakiranSmt 	 49 54GuptaDjneshkumar 	 219 16 	Basu P. 	 112 	55 	Gupta Kuideep Kumar 17 	Behra M.M. Smt. 	 228 

	

88 	 56 	H. Uppal Rajni Smt. • 1 	18 	Behura S.K. 	 19
29 	 57 	Hastings Joshua 	 190. 

A 	 19 	BhatKN 	 62 	 58 	lrudeynM • 20 	Bhatj A.S. 	 95
31 	 59 	Jacob Vaisa Smt. 	 45 21 	Bhatnagar P. Dr. 	 12 	 60 	Jhambunanda S.S.Smt. 	7. 22 	Bhattachaa Mamta Smt. 	 ' 	61 	John Sojan P. 	 148 

	

ç 	
23 -' ChaharR R.P. 	

21 	 62 	Joseph Joy 	 80 _24 	Cha(topadhayaDc  

	

32 	 63 	Joshi Vijay Anti Ms 	 170 25. 	Cha(ujedj Rakesh 	 130 . 	64 	K. Bassi Ranjna Smt. 	 18 
26 	Chaudhari C. Prabha Smt. 	200 	65 	Kalyanaraman V.  27 	Chauhan Shanti Smt 	 44 	 66 	Kapoor Neelam S. Smt 	

188

209 
':. 	28 	Chawla Shyam Smt. 	 179 	67 	Karkal V.M. 	 26 

29 	ChndraAmita(Smt)Dr. 	126 	68 	Karunakaran C.  30 , 'Chowdhury Dipty Roy Smt, 	158 	69 	 ndu Smt. 	 191 

6 
Kaushik I .31 	Chowdhury Rarijana SmL. 	164 	70 	Khan AM. 	

104 ' 	 32 	Daniel Liz jamma Smt. 	 224 	1  71 	Khot P. 
. 1 33 	Das Ghanshyam 	

S. 	
138226 	72 	Kishore Ranjan 	 25 f 34 	• asJ.R, 	

,•. 	
195 	 73 	Kr. MatikVijay 	

I I 35 	Das Pitamber 	 •98 	 74 
97 

36 	Das R.G. 	 Krishna K.S.M. 	 111 

	

• 	

• 	 65 	, 	75 	Krishna Murthy E. 

	

• 	 Das Vijay Lakshmj Smt. 	 176 '8 	 76 	Krishna Murthy Sundari Smt. 	35 
38 	Devi J. Rama Smt, 	 , '163 	77 	Krishnamohan M. 	 64 
39 	Diksh A K 	

150 78 	Krishnan Vasanthi Smt 	36 

• ciL 
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Repcid 	No..h: 

1, 	;LJ 	U.N 	Klwwauoy, 	l:!i 	Ai.i .:Jnt1: 	0fl1 

V 1.(ly1 tty.I 	S1I1(.JE l..ltzui, 	n in I 

i I 	CI 	;.Iw I in I 1., 	do 	ho rchy 	.oi..cimn.l. y 	n .1 I I. rril 	;i iid 	f I 

• 	Lho 	wl::Ll.:I..eI,. 	;ttqhE1L 	on 	tty 	Io Emil 	mmd 	:iii 	I 	1i.I 

RI' 	)It(1)i) .1 	Iu , 	u.rl.lIor 

Ii;tv 	been ::.rvec.t w:1H:h n cor of.: I:hc 

OrIq.ina.i. 	ApiJcn Lion, 	I. 	have 	gone 	tiIroift(II 	LIio 

• 	cI:oitL:.,; 	llw 1 . 	of:. 	1 	ni 	c()nJtctIL 	LI.) 	cr \/E 	liii 	n, 

:iI ).FiI1 	Oil 	})i?ll 	I.lf3)I i od 	willi 	ninitL 

tI:\l-.'lI1rirI:on 	on 	l)chn 	[ 	(:1: 	t:Ie 	::'n:loriin, 

J. 1 y 

; 	. in r.rd v 	ii 	LImo 	Inc In 	niicl ci r:cum3 Ln i mn 	uS: 	Limo 

Could...... 
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I  

That the deponent states.'th •e a11ogaLion / 

vo:,:meiiL wit ich are rioL borne out by recotd are 

denied nnd riot: ,:tdm.i Lted. Any averineriti / alioqatiorui 

witich n.co riot :.ct.Lica1.i.y adiniLLed IIOrOiIIn 1: Lo.r: e 

deeitted Ict be dwi i od. 

3) . 	Thai:: the deponent begs to appri3e that the 

qri eVaflce of the applicant is that by LLiu1ng Lho 

0 rdO i: 0£ cancel la Lion of appOin LxnenL and their 

ropatrinLlc)1i to the suhtaritive post their riqht have 

been violated, wIiei:oa the applican L fins no riqhL to 

jubrn .i. I: L.ha L any of Lho:Lr r:iqhi: have boon vio.la Led 

i)a;iflUC} n: 1 fl LII() a(Lvo.,:' Lemorlt: :1 t: in c'lea ny 

mentioned Lhnt Lhe Lerat of depuLation nhai. i.1e for ; 

prix:1 of bue year extendable from year to year upto 

a nuixi murri per iocl ol: five yearn and will be qover iied 

bthe exit.uig in3 Lructioii of the GovornrnwiL oJ: 

ndia reiaL:ing to deputation arid that the Kend t.iya I  

Vidya iaya sanqaLhari desei:ve; L1ie ricjti L to i:opa L r in t:o 

Lho depul::aLic:'n in 1:: at any poinL of Lime oven be lore 

coinpie Lion of the approved deputation period. w J..thOU I 

aa.çjntticj any t:otroii 

4) . 	 Tha I 	wi. Lb regard 	to 	the LaLemeiit:..'; made 	lit 

6. 2, 6.3, 	6 	4, 	6. 5, (i 	6 	ar1 (. 	7, 	t.)ie 

n 	cv that 	t:hes e 	are matter 	of .necordn 

and (Joes no I nubmit any COIUIL1CT1 I 

5 ) . 	 Tha I wi t:h regard to 	the 	sLa Lenten 1t3 	made 	in 

qw1 ragymphst3 9 	10 and 11, the 	rsr)or1dent dorrie 	LIe 

: roe Lue 	n 	n I 	iThe me to r:, 	the 	decin fan 	of 	tJie 

Clia iirnnn 	in cancelling Lhe 	appointment 	made 	on 

Con1d,.... 
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/ 
hits 	:: 	,\lid 	in 	turLi 	MflC 0 	notuc 	oA. 	Lhotn. 	Who 

1O tO 	1 	till, 	L15C)(I. 	wore 	La 	be 	iicllOd 	in 	.1aWLUL, 

Ilad 	the 	applicants 	been 	appointed 	as 	per 

Lhn 	eii<Ji: i  yn. 	VicIya1. aye. 	;Benyathttil, 	then 	ere 

MaLl 	ito 	neeci, 	tor 	o ,/ (h 	Kend.riya 	vidyulaya 	Sanqa LllLtii 	to 

Ln ko 	nd: i.on 	Lii 	Llin 	inflhtti 	i'i 	t1kOil 	I1OW 	aLLow 

the 	app.LicnnL 	Lu 	coil Linue 	in 	Lho 	post 	would moan 	Lu 

n 	a 	qo-L)yo 	(:0 	all 	Lho 	CoiiLlLUtioii(iL 	puoViion 

and 	the 	Kendri.ya 	Viclyalaya 	Sanga.than 	would 	remain 	a 

si.ien t: 	s 	t':it:o.r 	by 	supprosi1ly 	the. leg,ti:imn Lo 	n: Lgh t: 

of 	those 	persons 	who were 	eligible 	for being 	ci ther 

promote ci 	or 	recni :1. Led 	as 	I?iricipais. 	It 	.it5 	subm.L L ted 

that. 	the 	then 	Commissloner 	who 	happened 	to 	he 	the 

appo:uitiri.g 	authority 	appointed 	Princi.'als 	on 

deputation 	bas is 	05 	year 	to 	year 	baa la. 

S:J.mU]. Laneously, 	Lhe 	then 	Commissioner 	was 	approving 

chlbbitlg 	of 	all 	Lhio 	posts 	earmarked 	for 	General 	and 

]0Ll0 ?\/e(J 	ciLOçCu.y 	lltId 	wont. 	en 	a ppo 	tiLing 

H 	Principals 	on 	regular 	basis 	who 	were 	wet k lug 	on 

deputation, 	al though no sudh prov.i.s ions were not. 	made 

ii 	the 	rcci:u I Lmc.t iL 	Rule 	for 	the 	post 	of: 	Pt Inc i pal.. 	If. ii 

all, 	uptil 	now r 	there 	are 	140 	catidida Los 	whose 

ppoi ntments 	have 	been 	reguiariL3ed lagaiiisL 	the 	Rul es 

and 	as 	many 	as 	1137 	persons 	working 	on 	depu'LaLiOrl 

basl a 	as 	P.t',,tjic. 	aJs 	in 	vatLLOUs 	Kencliya 	V.idyn0-a1ar3 

Those 	persons 	(Pequlari.sed 	as 	well 	as 	on 	Depute Lion) 

are 	(C 	pyiiiq 	LiIa 	osLi3 	tiiemL 	for 	t:Iv' 	rose lve(:i 	as 

on. Leqory 	ca ud i da Los . 

1. 55,L 	S 	pUWOJT 	to 	appoint 	Pr:Siic:Lp.Ls 	in 	Lho 

ii S (' V 	(100 1Vld( I 	hY 	Lii C) 	BO 	Wi S 	iioL 	t 	OWOd. 	sLr ict:Ly 

1111 1 5 LiCe 	Lu 	pOrSOIlS 	i.)C].OttJ i.uq 	La 
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reserved / general category. The appoiritmeflt3 made by 

the then Ccmiuis loner cannot 8tand the s crutin y of 

liw i.namuch as their, has been a flagrant ,vloJ.ati on 

() Cone L.LLUL].OrJa.L prOVlsl0I1E3 via-- Vis 1)0.60h1  10 

beiony..Lny to r'eo.uved / gonE3.ral category 1'io could 

not q.c't:b.e: opporturl:Lty to compete., for tine post of 

P.rncpaI. Evori the lion' ble Supreme Court' s Judgment 

on reervat,iori has not been followed whIle operating 

the recru.Ltmon t,:. Rules Lhoreby depr.i. v i n g the 

ieg.:ttimate ricjE.t l. of persons in the reserved, category 

frotti qett..i.nq appontod as Pr.i.ncipEis ever since the 

Lhon Cuinmiss loner started. rqularis ing the 

depuLationists as Principals who were initially 

appoiniLedf:oi: a fixed tenure 

'rha t wi Lh regard 	the st&:em.ents made in 

paraqrapi]s 6 .1 2   and 6 . 13, Lho reiponderit staLes Lha L 

U J..t'lCO ii.i..'i. uq of tije M:isc Petiti on 	~ 71 by 1,1 N .Lch Lii 

impugned. order has been annexed the do f 1, being 

cii red. and the rospondont does neiL offer tiny comm(NnI: 

. 	'INn I. wi. Lh regard t o the q rotinc1s soL Lor Lh I n 

L1i': 	applical....'ion 	in 	paraq:rnt......Vii, 	'the 	rioponotil. 

subin ...t 	thaL j}(5( 	grouiids are ii. I '1:OTdod and tie 

.l.js Lo sLand I:o supporL the claim of t'he 	rm ,icanL 

1.oi' 	(1'r ciLri t:.ies aii.J 	1.1eyai.i. Li on an meLII:.i ond 

I ii, O jwve pi ni.raph be:i.nig cotrnu.LLed in a[.p0:i n Li.niq 	,Iic 

it 	han 	violki t:od 	t..Ii 

p i:uvini,CUin an under: 

I (1'rtH 	:rHU. 	UttUL.iti 0.1 

3, ,.  j on 	I 	,n 	been 	U LI. I :t zod 	I)' the dOL U La I: i,r,nI, t 	I, 

I 

(.oti!d ... . ...  



Inc idoiita.iiy, I:eservatioii rules are riot applicable 

when. the pos Ls are fiJ,led up with by way of 

d.eputa Lion. Simi.lLnriy, promotion quotas of nJ 1 

candicla Los 	have 	heoii 	u bill zed by 	depu La I: I oiii.a 'I;. 
Dopi i L Li cni a La .Io;t: such period frus Lr:a Led I 1 i 	va i: y 
purpose of rose ivat:ioii Ru:Les 

I I. 	By denying tie, opportunity of competing fo c 

the post of Princ:i.pal to the qenra]. public, the 

Constitutional Provisions have been violated. 

lii 	by 	t:qii I. :isinq 	tim 	dputhL1 ni.: 	ffl.JeJJi L 
the VaCW -I I: J'-.) os La c)i: Princpaia cont.tary to t:he terms 

of depu t:.aLion, the appoiii tiny . anthori Ly (I. e. 

Co;unii asionor }VS) has exercised the power not vested 
()fl him. 

tjtjj() ) 	:f.oe 

I 

 
tioin the above it 1S 	seen that: no 

a c t" ion 	conLrjY law has 	boon taken by t:lie 
espo ndeni t:. a ad the 	Uctiona have 	been 	Li ken 	i a 

a ace rda wi I h Li) e 	Con at i. Lu I: i onal 	provi. a i oria 	a ad 
fur that: 	aol-:e the nppii.caniLa have 	no 	vested 	i::LqliLs 

](.)u [hOt)) 	to 	O)I 
( iwialling 	of 	the 	order 

d.a Led........ 1 1. --200 4 	and 	in 	the 	cjr(]mn -Lr1c( 	IL 	is 
fluI)1fli 	I.. Led L.Iia [ Lb o 	app]. ican L 
CI5') 

	

For 	I ))I.OL 

have 	not 	made 	oi. L 	any 
F oInt,Iae by 	Liii a 1kw' hiM 	I.rj.huttal. 

1 t: 	a 	I. a 	her 	m ibm i t Led t:hn. L, 	a a a a) an i I: l:acl 

ibc,iva 	F.barn 	ia 	.i..r r)qu.i.ai:.i.Li.a comnii Lted by the • Lhau 
((jiin)j:;ajj)a 	I 	pr;atj( CTj5toJ}'r referred 
ma 	tmr 	l,:.n 	t--fr 	;iii inrn 	1 (a -  iik 	rjq a 	doci.±orj ai.L1iouqh 

) 	 anTII 	.5a 	(flfl r 	h I.inani 	f liad poinfd nut: 	the 
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tel .1.od:i.r1q ;Lep La rodtify the some and do Lal l 	Lhnt 
.1 	

Pu L f:oi:wa ci by the Coiuiu1sdorier in this toarc1 

are as follows: 

'Cons i.der:i.nq this blatant vil olatlows in the 

recru:t. Lnoni .; for the post:s of Principals Uie 

fo.1.Low.iuq policy decisions are proposed to rectify 

the si. hm Li on: 

The order of appointment issued to bhe 

Princ ipal on deputation for regularis :iiiq thai r 

service as Pr i riclpa.Ls whi I.e wor Icing on doputat I on may 

be cance .L.Led 

A] .1. the dopLt.ioni.s L worklnq as 

i Led to their par eri L cadre. 

:i.ii.. Recrul. Lmen L 	Ri.ii.es  for 	Principals may 	be 

al11011(1e(.l irri.d.i.nj 	(or 	% i. 1 :inq tnsrks 	J ii 

I.):qrao 	it cus 	td 	direct: ,ec:rtllt:mntt l: and 	in nse 

:o 	t:v: ni Liii Rtuni 	1 	yen i: qw1 .1 fylnj service no 	Vice 

the 	}rn)drJ.ya V'kyalay'i For 	pxc.iiLj.:i 	Lu 

Liie  

iv. 	Spec:ini. Recruitrnen L drive may be made for Sc 

am ci ST Lu Li 1. I. up the back.Loq vacanc,es Jc,i. i owed by 

Llie qenera]. recrui. Lrnont for all cateqories to [LU up 

the renw:i.n:ric vaiicies". 

	

1'.berealter 
, I on go L Ling 	direc Lion from 

Lhe Gun I :m.i ii 	l.:ljo Comm.i s : ioner procected La :1J3 sue Uie 

orde 	dnteeJ I 	I 'I -2004. 1\ i - eedt;iq of tiie order doLed 

'elf: 	niuJceo 	It 	clan:r 	t:hit.:Uln 

(,'oiiIi.,..,. 
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CCJnrnI. 
:Louot: i'ceI aoplied h13 mind and i L i only Ui 

J lCOfl L whc:i r:o LwisLiny Lhe facLs 

.1. t. 	.I 	F3,lbtu:Lt Led 	L!i1 L 	tilE) 	(t)flUtUJ1 &3 lC)I)O.1T 

	

iLl n rn.i 	and 

 

also t:iio Rule wli:LI.o Can(,OiIi1lY 

Lha 	aj:pc:. i.tin.La 	of 	the 	pp1LCLU. 	Since 	Li 

I i UI 	(1)1 	Iid C()IXL1fl.Li.Ui at dcDlI: L1.oiii.ft I)ayc)ncE 

1:1)0 	r1Xi Od 	i a 	,o.id 	abi.ti.iLiO, 	liOn 	o -)aorvjrtce 	at 

I. 	at 	iiI it:ai. 	junL.L'a which 	iii 	 wo,dn, 

Iho ohnerJaflc0 a 1. i LurJ. justice is no way 	tI,cLd 

J)lt1 d rii:t 	vi Ili.3L0 	L1)O oi:clat ditOd. 1U-11?(J01 . 	J h 	in 

[urt,ha: t:hin 	Lad 	It liho 	rdar daLad Ut--i 	-)U4 woi:' 

aoL 	tcc1 	I I 	would 	flnialfl L 	to 	OflCOU) n 

V 0 HI Ofl 	Cd 	ccis1.iLtit,i ()1Ji] 	)iOV.I.Ot 

j t 	Lho 	I.aq LiruatO .U.iJlt. CL Llllr 	(In win. 	at a 

enti 1:1 OCt La qaL ap}:)o:J.nLIn.ffllt: 	a; I)rlttci.!0l 	;rniati (iH 

or by way of ocr U itment 

8) . 	In v :i.ew of Lho above iLi 	sulnul I: l...ed Lha Ii 

Lheio a no mar] L in the O.A. und the 0. 	a ii ubl( Ia 

be dismissed w:i th cost, it i 	fliC) prayed t.lia L in 

J 	 ove the iiiLorim order 1 sd by Lhia 

Han' blo Tribunal may be vacaLed.,, 

v1;RTFTCATON 	. Pucte/8 

Coud. 
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- 1LF11~AY IT 

I Shri Uday Narayan Khawarey, Son of Shri Jagat 

Narayan Khawrey, aged about 44 years, presently working 

as Assistant Comrnissoner in the Regional Office of Kendriya 

Vidy&aya Sangathan, Maigaon, Guwhat1, do hereby 

solemnly affirm and declare as foHows 

That I am the Assistant Cômmisvionor of the Kendrlya 
• 

Vfriyalaya Sangathan, Maligeon, Guwahati, as such I am 

acquainted with the facts and circumstances of the case By 

virtue of my office I am competent to swear this affidavit 

That, the statements made in this affidavit and In the, 

ccornpanyinçJ application In paragraph 	cS are true 

to my knowledge, those made In paragraphs 

being matter of records are true to my information derived 

therefrom. Annexures .- are true copIes of the 

originals and groups urged are as per the legal edvlce 

/ 

C 
	

And I sign this affidavit on this the 	th day of 

Octyer1  2005 at Guwahati. 

1dentId by 
	 \ 
	

CN 
	4  

DEPO$ENt 

Advoca,Ws clerk. 

11 


